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tav Hon'vle Mr,Justice UL .Srivastava,V.
As the pleadings are complete, we are going

to depose of this case.,

2. The applicant appearsd in the Central Excise
Inspector's Examination held in 1983 and was dac lared
succassful. He was civen an offar of appointment

on 4,12.84 but it appears, according te the applicant,
the Same did not reach ¥® the applicant due te wrong
postal address, The arpointment letter could not be
rece ived 2ven upto 31,! .,86. One letter was received e
by him on 4,2.86. It was thereafter that the applicant
requested for three months' extension on medical
ground but his recuest was noet granted and later on
the dossier of the applicant was sent to the Cellecter,
Central Excise for cancellation of appointment on

31 .8.87. The applicant's appointment was cancelled en
7.10.87, He fild 2 representation against the same
which toe was rejected on 23.,10.87.

3. According to the respondents, the applicant
was offered an appointment on 4,12.87 and he was ]

asked to appear before the Chief Medical Officer , =
Meerut for medical examination on or hefore 25412,3&.

In this connection, 2 letter was sent to him

= rlr .ll
he was asked to join duty on or bsfore 25.,12,84 and

A -- =‘F—" |
this letter contained a spoaifh condition *
case ﬁ- appmm failed to join h}ﬁ égt% ''''
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mﬁ returned back with the 1
had gone on long l ave., In the said letter, the [
applicant was given an stended time limit to Join .
his duty by 17.4.85 . Again vide letter dated 4.2.86,
the applicant was given offer of arpointment and ?
was instructed to join his duty by 20.2.86. It was !

thersafter that a letter was sent by the applicant en
18.2.86 which wasreceived in the office on 25.2.86 in
which he requested for extension of three months' time
mentioning therein that the earlier letters ware net
received by him because address which was given in those

-

letters, was mentioned as Room No,l14 instead of Room 4
No.l41/B=1, The remark, which was given by the

postal authorities, was not wrong and as a matter

of fact, the addressee was not available as he had

gone out on long leave, The applicant did not repar t

for duty upto 20.2.86 and that is why he was intimated
vide letter dated 18,2.86 that ne further extension

was possible, It was in these crcumstances that the

appointment had to be cancelled. Even though at a
juncture of pdjustment he was granted time for joining
duty. The respondent in these circumstances had ne |
option but to cancel the offer of appeintment. But i
as is in this case, it may be that ofcourse, under
mistaken belief the applicant could not join the duty,
obviously he was interestsd in jeining the service

For some reason or the other, he could not get the
httor and had no occasion to leok inte ﬂ{ i
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